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O.A. No. 903/06

ORDER DATED 20% NOVEMBER, 2008

Coram:
Hon’ble Shrt A K. Gaur, Member (J)
Hon'ble Shn CR. Mohapatra, Member (A)

Heard Mr. K.C. Kanungo, Ld. Counsel for the applicant
and Mr.UB. Mohapatra, Ld  Sr. Standing Coumsel for the

Respondents.

2. This Omginal Apphication has been filed by the
apphicant challenging the order of the Respondents denying payment
of mterest on delayed payment of service gratuity. It is seen from the
record that the _Respon&ents have not specifically controverted
statements of the applicant contamed in  Paras 4.6 to 4.12 of the
Ongmal Application. Mr. Kanungo, 1‘3 Counsel for the applicant,
submited that in the order of paymentLgmtuity mterest was calculated
tiil 28 .06.2006, but actually the authorization for payment was issued
by 'letterlorder dated 24.07.07. The Respondents have thus
completely forgotten that this amount remamed with them for a

period of 13 months.

3. Having heard Ld. Counsel for both the parties and
after having carefully perused the provision of Rule 68 of CCS

{Pension) Rules, we are of the opinion that the applicant is entitled to
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the mterest @ 10% per annum on the gratuity amount up to
24.07.2007, which shall be calculated and paid to him within 03
months from the date of receipt of copy of this order. Ordered
accordingly.

4. With the above observation and direction, this
Omgimal Apphication is disposed of.

(CR. MOHABETRA ) (AK. éAUR )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER



